THE MANIPUR LAND REVENUE AND LAND REFORMS
(SEVENTH AMENDMENT) BILL, 2015

(As introduced in the Manipur Legislative Assembly ot .. .::2&::..?3'.:.;;.2 &S24

..Bil No. 17 of2015 _~ .



|

din T_hL V'ampm‘ ¥ E:fuslduv“ K bly)

THE MANIPUR LAND REVENUE AND LAND REFORMS
(SEVENTH AMENDMENT) BIT.L, 2015

BEall

to amend the Manipur Iand Revenue and FLand Reforms Aer, 1950
{No. 33 of {960

Whereas 10% of the geographical area of the State of
Manipur is valley area and the remaining 90% is hill arcas; and

Whereas 60% of the population of the State reside in the
valley arcas and the population density in the valley arcas is 730
while in the hill areas it is 61 as per the 2011 Census; and

Whereas there is tremendous pressure in the limited valley
arcas, with the incresse in the population in the immediate future,

there arc likely to be many families without any residential plots;
and

Whereas under Section 58 of the Manipur Land Revenue &
Land Reforms Act, 1960, land beloaging to a Scheduicd Tribe in the
valley areas cannot be sold to a non Scheduled Tribe without the
prior consent of the Deputy Commissioner concerned; and
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Whereas it is therefore, considersd necessary to regulate the

- sdle of laud to Non-Manjpur"pcr,s'u_ps of the State so that the limiled

Shart title and

commencement,

Insertion of
new sections
14A and 14B.

Purchase of
tand by a Non-
Manipur
person.

available land in the valley area are available to all the permaneni
residents of the State in the interest of the general public.

BE it enacied by the 1.egislature of Manipur m the Sixty-sixth Year
of the Repubhic of India as follows :

L. (1} This Act may be called the Manipur 1.and Revenue and 1.and
Reforms (Seventh Amendrent) Act, 2015.

{4} It shail come into force from such date as the State Government
may, by notification in the official Gazette, appowt.

After section 14 of the Principal Act, the following new

secions 14A and 148 shall be inseried, namely,—

“14A. (1) Noiwithstanding anylhing contained m this Act,
Non-Mantpur persons, ficws, msttutions or agy other siuuiar
cotities who infend to purchase amy land in the Statc of
Manipur shall submit an application (o the Depuly
Commissioner of the district concerned where the land 1o be
purchased is situated for obtainiapg the prior approval of the
Sate Government before such purchase is made by him.

2)  For the purpose of sub-section (1), au application shall
be made in the prescnbed form and shall contamn the
particulars of the said sclicr, classiheation ol the land, Paita
No.. Dag No., area of the land, and the purpose for use of the
land and such other parficulars 2s may be preseribed.

{3) The Deputy Commissioner on receipt ol an applicaton
solicit recommendation from Local Body/ Authority /Local
Self Government and thereafter shall make an mquiry m
respect of the application received under sub-section (2) in
such manner as may be prescribed and shall submit the
application along with the report of such mquiry and his
comments to the State Government.

(4y The State Government shall, on receipt of the
applicanon and the report under sub-section (3), process the
matter for its final decision:

Provided that the State Government shali grant s
approval to the said sale of land only after obtammng the
approval of the State (Cabmet.




(2} Th\, State Gnvcnimcnt bhﬂjl infimate the ﬁna.l decision
syt s DI CBE 4pphcat1ou to the apphczmt

14B. Allounent of land to Non-Maripur persons, firms, institutions Allotment of

B0 = ” tand to a Mon-
or any otber similar entities shall be made by the Government after Manipur person.
obtaining prior approval of the State Cabinet.”.



STATEMENT

OF OBJECTS AND REASONS

I3

The pdpuiation of Ma.nip_u.f "has reached 28.56 lakhs asﬂ per 2011 census.
“ha population density of the 4 (four} Valley Districts has reached 730 while in the
S ('we) Hill Districts where there 1s restriction of purchase of land by non-
Scheduled Tribe is 61. Hence, there is tremendous pressure on land especiaily in
the 4 (four) Valley Districts of Manipur. The.Manipur Conservation of Paddy Land
and Wetland Act, 2014 has been =nacted ‘o conserve the Paddy Land and
Wetland spreading in the 4 (four) Valley Districts.

There has been apprehension among the general public of Manipur that
without regulation on saie of land in the very near tuture many families in the Stats

may not have a roof cver their heads. Hence, there is an urgent need to regulate

the sale of land to Non-Manipur persons.

Hence the Bill.

Imphal th. Debendra Singh

August , 2015
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© . MEMORANDUM ON DELEGATED L EGISLATION

The proposed sub-sections (2) and (3) of seciion 14A to be added by clause
Z 27 the Bill in the Manipur Land Revenue and Land Reforms Act, 1960 ssek to
=~=swer the State Government to provide in the rulss the form of application to be

= =mitted by a Non Manipur Person, firms, instituiions of any other simitlar entities.

The delegation is not excessive and norma! In chzracter.



FINANCIAL MEMORANDUM

Afier enactment of this Bill, there shall be ne additional financial liabihty to

~= Cansolidated Fund of the State.
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